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llon•J&e Mra.Meera Chhibber, Member (J) 

A.N. Dwivedi Sub Poat Master(S"PM) g~JJ~ati 5~ 

011 trakoot. Resident of Kal:'.wY• Di•t..t'16\ ~l!."ta~1t. 
Ap,Plfdan1£ 

By Advooa te Shri ~. P. Ti wari 

Versus 

l. v.s. Giri. Post Master General. Kanpur Region. 

Kanpur. 

2. The Superintendent of Post Offices, .Banda Division, 

Banda. 

3. Shr1 Ram Chandra Vishnoi, Superintendent of Post 

Ofa.ces, Banda Division, Banda. 

4. Shri Tirath Prasad Srivastava. Presently posted 

as SPM Kar~, District Chitrakoot. 

5. l1niSn of India through Secretary, Ministry of 

communica tion of Department of POst, New Delhi. 

By Advocate ~ri R.C. Joshi 
Respondt nts 

0 R D E R ( Oral ) 

By Hon'ble Mrs.Meara Chhibber, Jud.Member 
--~~--·~---- -

The applicant h ;;ls challenged his transfd 

order dated 20 .12 . 02 by .wbi·ch he has been transferred 

from Karwy to Jaria Post Office. The main contention 

of the applicant is that he has been transferred out 

d9e to malafides on the part of respondent n:>. 2. J:t. 
• 

is st~\ ':t, the applioant that t:espondent no.2 became 

anroyed te him as he informed the publio that the 

ti!Mtngs of the Post Office have been changed 

respondent no.2. 

aP~Ag lit4i tieon transferred tdurM.,f; the mid 
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session as his daughter i s studying in B.A.Ist 

year . 

2 . I have heard the counsel a nd perused the 

pleadings as well. Scope of interfere nce by the 

Tribunal in the case of transfer is very limited 

as Hon'ole s u pr e me ())urt has repeatedly held that 
0 

the Court should not interfer e in transfer matters 

as a routine . I asked spdc i fical 1 y _, the counsel 

for the appl i.::!ant wheth er the applicant had m:>ved <l..n~ 

r e9resentation to the higher autqori ties against his 
'L -b,..o.$... ~2.... 

transfer , which is said to be.c~passed on mal afide grounds , 

"' and ~ cbli(f'© drxrre in the midst of the academic session . 

The appli~ant' s counsel submitted that no s uch repr esent-

ation has been made, but he may oe gi ven the lioerty 

to fi le re presentation to t he high.er author 1 ties , v..iho 

may be d irected to look into t he matte r. The Hon 'ble 

Supreme C""'°urt has a lso emphasised from time to time ~ 

th-it if any em ployee is aggrieved, he or she must make ~-

( 

a representation to the a uthorities con~Qrned . Le arnec.. 
has 

counsel fo r the applicant/states th~t O. A. itse l f may -
be t r eated as a represe ntation to the resfX)ndent no.l 

and a direction may oe issued t.o the r cstX> ndent no . l 

t~ consider the s~me and pass a99ro9riate orders thereor 

within stipul ated r,:eriod . Since the applicant's counse l 

ha s fairly stated that the a ppli ::ant had not moved a ny 

re presentation , I agree with t he a µpl icant ' s counsel 

that l et this O .A . i~self be treated as a re presentation 

to the re~p::> nden t no.l, 'Who is d irected to a p pl y his 

mi 11d to t..h~ faces as narrated by the applicant and 9ass 
~,~~ t-1.: 

appropri ate"orders thereon within a period of 4 weeks 

fron\ the date of recei pt of a co p y of this order. ~\Ii.th 

the above directions , the O :A . stands disposed off at 

c.he admission stage itse l f \'7i th no order as to costs . 
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